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CUNION OF INOTA & ORS, ... RESPOUENTS.

IN THe CeNTgal AXALNLSTRATIVE TRIBUNAL,JAIPHR BiNCH, JRIPUR.,

Date of iecision: 9.l2.1993;
= DA 1184792
UKL YAR |
V/s.

ONION OF INDIA & ORS. ... RISPONDANTS,

... APPLLCANT ,

2., OA .l.l.@/ 92 |
LALLU | .. APPLLCANT.

V/s,

UNION OF INDIA & OR5.. ... RéuPONUeNTS,

3. OA 1_@3/92 | ol

CK-LHITAR » ... APPLICANT .

v/s,

4, . DA _1187/92

AKHT AR

E‘Applicants

For the Bespondents

Past (' BLE MR. BLB. MAHAJAN, 13830
The apolicants h,VJ ff{;EfZEéSa UAs'againSt tha

.’ AN

orders of remosval fromn SOLVLCJ uatﬂd 23.3,90, Th2 raspondant:
have, in thzir rapl takan the plsa that the applicants

] t ’ I b
had not exhausted tne altarnative remedy, The la2arnsd

counsel for the )pchanta stat2s that n» appeal hao‘k,vn

! NI Sty )



- 2 =
prefefred in this case, which ié_ﬁro&ided under the Railway
servants (Discipline & Appeel) Rules, 1In visw of this, a1l
thesé f our applicatiéns are premature, The lasarned counscl
for the applicants'states that the applicants may now be
permitted to file apyeal againstlfheﬁ-arder of removal

datad 23,8.90,

2, A de, accordingly, diépose of these QAS with the
direction that in cas= tha applicénts file appeal aﬁainst
the impugned order within 30 days from the dat: of this
order, thz app2llate authority shall consider tne épgeal
on merits and not r:jact the same merely on the ground

that the same has not been preferred within the prescribed

time, The partizs to bear thair own costs,

Cliypot S =
( GoPAL KRISHNA ) . ( B.B. MAHAJAN )

MeiBar (J) : AZABER  (A)
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